
1127. SHRI K. A. RAJAN: Will 
the Minister of IR.RIGATION be 
pleased to state: 

(a) hetner a 4' Ie ation represent-
a Kera Karshaka Sangham, Kerala, 

met him and ubmit ted a memorandum 
regarding orne of the eriou pro-
blems being faced by the coconut 
a ow rs in the -tate; and 

(b) if so, the details the.reof and 
oV"ernmcnt's reaction to' the demands 

concerning hi Ministry? 

THE MINISTER OF STATE OF 
THE MINISTRY OF IRRIGATION 
(SHRI RAM NIWAS MIRDHA.) : (a) 
and (b) A delegation of Kera Kar-
shaka Sangham, Kerala caUed on the 
Union Minister for Irrigation on 26th 
October when a copy of the Mero -
randum, which wa aJ 0 subm;tted to 
the Prime Minister and o thers by the 
Sangham, was handed over. The points 
concarning the Ministry of Irrigation 
relate to developrno 1t of irrigation 
potential with special reference to 
ground water exploitation. It has also 
been suggested, for providing incentives 
for exploitation of tubewell schemes by 
way of conce sion /subsidies, to en· 
pance the pro~uctivity of coconut , 
~ oa, pepper, clove and other spices. 

Water being a State subject under 
tho Constitution, action on various 
. sue raised in the Memorandum h~s 

to be taken by the State Oovernmeni. 
The State Government has provided an 
outlay of s. ~9.7 crores for 1983·84 
under major and medium irrigation 
projects and Rs. 7 crores for minor 
irriaanoD sch es. AD arno nt . of 
Rs. 77 lakhs out of the provision 
under the Minor Irrigation has been 

rmarked for investigation and 
development of ground water resources 
which would Cover provision for supply 
of ater 0 coconut pJaatati s etc. 

owevcr, because of the prevalent 
drought situation, d\Jring the current 
• art tllet., GrouD<t: 

ment j fully engaged itself in provld, .. 
ing bore wells for d{inkin.g wa.tcu-
PlUposes. 

HIgh Price F~ed for Slum Tenem'tot " 
in Ranjit agar, w elM . 

1128. SHRI RAM LAL RAHI: 
Will the Minister of WORKS AND 
HOUSING be pleased to refer to reply 
to Unstarred Quetion No. 4560 dafed 
24 March, 1975 regarding amount 
earmarked for maintenance of slum 
tenements and state : . 

(a) whether the price fixed for the 
slum tenements in Ranjit Nagar, Delhi 
js Rs 15160 per tenement to be paid 
in lump sum and Rs. 27473 in instal. 
ments ; 

(b) if so, the reason for fixing such 
an exhorbitant p rice to be paid by 
poor slum dwellers; 

(c) whether this price has been 
fixed on 'no loss no profit ' basis; and 

(d) whether any subsidy will be 
given to the slum tenement allottee'S 
while reali ing the price of these tene-
ments from them; if so, the amoudt 
thereof? 

THE MINISTER OF ST A TB IN 
THE MINISTRY OF WORKS AND 
HOUSING «SHRI MOHAMMAD 
USMAN ARIF) : (a) The D .D.A. has 
informed that the price fixed for a lot 
of 992 tenements in Ranjit N~gal' is 
Rs . 15,160.00 per tenements and the 
price when paid in instalment woold 
be Rs. 28,234.48. 

(b) and (c) The D.D.A. h as inti-
mated that the lea e premium hall been 
calculated on 'no loss no profit' basis 
and it is not exorbitant. 

(d) There is no proposal to give 
any subsidy. 

Delay in Fixing Price of Slum 
Tenements in Ranjit Nagar, 

New Delbi 

1129. SHl(.I . RAM. LAL ItABI: 
(U 
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Will the Mini ter of WORKS AND 
HOUSING be pleased to refer to 
reply to Unstarred Question No. 2608 
dated S December, 1977 regarding 
slum tenements in Ranjit Nasar, New 
Delhi and ta te : 

(8) the date on which the construc-
tion of slum tenements in Ranjit Nagar, 
New Delhi was s t8 rt ed ; 

(b) the date on which the construc-
tion of the e tenements was com-
pleted ; 

(c) tbe date on which the price for 
these tenemcnts was fixed; 

(d) tbe reason for delay in fixing 
the said price; and 

(c) the period for which these 
tenements remained vacant due to non-
al10ttment ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 
ARIF) : (a) and (b) The information 
as given by the D.D.A. is given 
below: 

No. of Date on which Date of 
tenements construction of compte-

tenements tion 
started 

384 23-1-1965 31-12-70 

992 S-6-1966 9-3-72 

A 544 14-4-197S 14-12-76 

(c) As reported by the DDA, tbe 
price of the tenements was fixed on 
.8-9-1983. 

(d) The D.D.A. have informed that 
the lease premium for allottment on 
bire-purchase basis could not be 
worked out as the accounts of the 
scheme were not finally closed. 

(e) As reported by the D.D.A. 992 
tenements constructed in 1972 relJlained 

. anallotted for a little over one Year 

and the remainiol tenement were 
allotted almo t immediately after their 
completion. 
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